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	Accounting year 
	Accounting year
	Verification of the ownership of gold
	20.(1) Where the gold jewellery pledged by a borrower at any one time or cumulatively on loan outstanding is more than 20 grams, NBFCs shall keep a record of the verification of the ownership of the jewellery. The ownership verification need not neces...
	(2) NBFCs shall have an explicit policy in this regard as approved by the Board in their overall loan policy.
	Standardization of Value of Gold accepted as collateral in arriving at LTV Ratio
	21. (1) The gold jewellery accepted as collateral by the Non-Banking Financial Company shall be valued by the following method:
	(2) Auction
	a. The auction should be conducted in the same town or taluka in which the branch that has extended the loan is located.
	b.6F While auctioning the gold, the NBFC should declare a reserve price for the pledged ornaments. The reserve price for the pledged ornaments should not be less than 85 per cent of the previous 30 day average closing price of 22 carat gold as declare...
	c. It shall be mandatory on the part of the NBFCs to provide full details of the value fetched in the auction and the outstanding dues adjusted and any amount over and above the loan outstanding should be payable to the borrower.
	d. NBFCs shall disclose in their annual reports the details of the auctions conducted during the financial year including the number of loan accounts, outstanding amounts, value fetched and whether any of its sister concerns participated in the auction.
	Safety and Security Measures to be followed by Non-Banking Financial Companies lending against collateral of gold jewellery
	22. (1) Non-Banking Financial Companies, which are in the business of lending against collateral of gold jewellery, shall ensure that necessary infrastructure and facilities are put in place, including safe deposit vault and appropriate security measu...
	a. No new branch/es shall be opened without suitable arrangements for security and for storage of gold jewellery, including safe deposit vault.
	24. Concentration of credit/investment
	Opening Branches exceeding one thousand in number
	25. Non-Banking Financial Company shall obtain prior approval of the Reserve Bank to open branches exceeding 1000. However NBFCs which already have more than 1000 branches may approach the Bank for prior approval for any further branch expansion. Besi...
	(7) Other information

	Category
	1. Related Parties **
	2. Other than related parties
	                             Total 
	Category
	1. Related Parties **

	2. Other than related parties
	Total 
	Gross Non-Performing Assets 
	(a)      Related parties 
	Net Non-Performing Assets 
	(a)       Related parties
	(b)     Other than related parties
	Assets acquired in satisfaction of debt 


